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Govemment oflndia

Ministry of Labour and Employment

Shram Shakti, Bhawan, Rafi Marg,
New Delhi-110001

Dated, the 21't December, 2022

Vacrncv Circular

Subject - selection for the poss ofPresiding officer in central Govemment Industrial Tribunal-cum-

Labour Court -reg.

l. Tribunal:- The ce. tral Government lndustrial Tdbuoal-cum-Labour courts are authorities

established under tndustrial Dispute Act,1947 to adjudicate (i) the industrial disputes Ielating to any

matter, whether specified in the Second Schedule or the Third Schedule (and for performing such

other functions ai may be assigned to them under the Act) and (ii) appeals under the Employees
provir,ent Fund and Miscellaneous Provisions Act,l952. A Presiding O{Iicer, upon selection, may be

posted in any hdustrial Tribunal established under Industrial Disputes Act, 1947'

2. !.'3..ncy:- A.pplications are beirg invited fcr the fcllc'.ving anticipcted racrr:i--s !';'end cf
the year 2022 and Iikely vacancies that may arise in future in various CCIT-cum-LCs:-

3. Oualification:- The qualificalion, eligibil8, salary and othel telms and conditions for the

"ppointiEiiiriliililate 
will be govemad by the provisions oftle Tribunal Reform s Act,202l &

Tribunal (Conditions of Service) Rules, 2021.

4. procedure for selection: -The Search-cum-section committee constituted under the Tribunal

Reforms Act 2021, for recommending names for appointment to the post ofPresiding officer, shall

scrutioise the applications with respect to suitability of applicants for the said posts by giving due

weigh,age to qualification and experience of candidates and sho(list candidates for conductiog

p"rinuiintera.tion. The final seleition will be done on the basis of overall evaluation of candidates

ione by the Committee based on the qualification, experience and perconal interaction'

(Tribunal Reforms Act, 2021 & Rules made thereunder can be accessed fiom the

iinr t ttps://aor.go\].in/sites/defaulr/files/act.pdf & https://dor.gov-in/sites/defaulVfiles/rules.pdf res

pectively.)

5. Applicatior Procedure| Applications of eligible and rvilling officers arc requested through

n"girtlr, Higl, c*rtl Ministry oiLaw and Justice and should be accompanied with (i) bio-data in the

;;."ri,;ibed pr?forma 
"t 

eon"iure-I (ii) Certifrcate to be furnished by the employer/ head of office/

iorwarding authority as in Aunexure'Ii (iii) clear photocopies of the up-to-date CR'/APAR dossier of

ii" oiti""r" 
"ont"ining 

CRS/APARS of at least last fiv€ years duly attested by a Group A officer (iv)

cadre clearance (vt integriqv certificate/clearance from vigilance and disciplinary angle as

i" .Anru"u*-m <rij staterient giving details of major or minor penatties, if any' imposed on the

oif*, arii"g trr.'r*t ten years, io thtfollowing addriss, so as to reach this office latest by 5.30 P.M.

on 20.01.2023:-

Sh. S. R, Dafia, Deputy SecYetary, Room No 318' Ministry of Labour and Employment' Shram Shakli

Bhawan, New Delhi.

6. No TA,/DA will be admissible to the candid

candir.rtes are required to make own arrangements'

atcs to be calied lbr interview/intcraction. Th

,&R-x

s.N. Post Date oiVacan

i Presiding Officcr Chandigarh-ll 23.09.2021

2 Presiding Officer Nagpur 20.0t.2022

Presiding Officer Guwahati 15.12.2021

Presiding Officer Bangalore 21.Al.242)

5 Presjding Officer Delhill 06.07 .2023
(Anticipated)

.L6 t, L1- -

(

Place



2-

7. Advertisement and Presaribed applicatioo form can be downloaded from Ministry's website

(www.labour.gov.in). The advertisement is also forwarded to the Registrar General of all High
Courts alld Department oI Justice, Ministry of La\ and Justice, for onward traflsmission and
publicity.

8. Any appiication received after dua date or incomplete applications will not be entertained.

Wide publicity may be gi:n in all organizations and their field formations to faciiitate early and

optimum number of application.

(Dhananjay Sharma)
Under Secretary to the Gott. oflndia

To

(i) Reghtrar General of all High Courts

(ii) Departrnent of Justice, Ministry of Law and Justice, Jaisalmer House, Man Singh Road, New

Delhi
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Govemment of India

Ministry of Labour and Emplo)'rnen1

Vacan cv Circular

Shram Shakti, Bltawan, Rah Marg,

New Delhi-110001

Dated, the 2l'r Dec ember,2022

Subject; . Selection for the posts of Prcsidint OI::t-1" *"t'""al lndustrial Tribunal -reg'

1. Tribunal:'The Nalional Industrial Tribunals are authorities established under Section 78 of

tie Ina,rsrriut Dispute Act,l947 to (i) adjudicate the industrial disputes-which' in the opinion ofthe

Central Government, involve questions o-f national importance or are of such a nature that industrial

establishments situated in more than one State ale likely to be interested in' or affected by' such

al.r*. *a (ii) aopeals under the Emrrlovees Provident Frtnd and 
.Miscellaneous 

Provisions

Act,1952. A Presiding Officer, upon selection' may be posted at any of the two National Industrial

Tribunals situated at Mumbai or Kolkata'

2. Vacancy:- Applications are being invited for the following vacancies in various NlTs:

'3. Qg@ligfrf'e Post can be held by a persor who is' or has been' a Judge of a High

Couft. The ,u, un'in"d to tt'e po't of Presiding Officer of National Industrial Tribunal' is

Rs2,25,000i " (hxed) per month Other tems and conditions ofthe apPointment ofa candidate will as

prescribed from time to time by Govemment' No person shall be appointed to' or continue in the

office of Presiding Offrcer ofNational Tribunal' if he has attained the age of 65 years

4. Procedure for selectionl - The Search-cum-section Committee constituted under the Tribunal

Reforms Act ZOZ| fot 
"to""nding 

names for aPpointment to the post of Presiding Officer' shall

scrutinise the 
"ppf"^ii"", 

*i f,l respJct to suit Uitity of applicants for the said posts ty giving due

weightage to qualificatioo and experionce of candidates and shortlist candidates for conducting

personal interaction' ff" nJ ttft*i"' will be done on the basis of overall evaluation of candidates

done by the Committee based cn rhe qualification' experience and personal interaction'

A"fy"1 
5, Application procedurer Apptications of erigibre and wi*ing officers are requested through

, Registrar, High C*'V Vi'i""y Ji** and Justice and sho^uld be accompanied with (i) bio-data in the

I prescribed profot*" ui ann"*'re-I (ii) Certificate to be fumished by the employer/ head of oflice/

./ w forwarding authority 
", 

in l,nn"*rr.-ti (iii) clear photocopies of the up-to-date ctuAPAR dossier of

the officer 
"on 

u,n,rr* c*roroRs of ai least last five years duly attested by a 6roup A officer (iv)

t1._ tz- 1., ij:'d;':t";;;"iri in,"e,iry certificate/clearance from vigilance and disciplinary angle as in

AnnexureJll f il u""'"iigi'i"g Ottuil' of*ujo' o' *inor oenalties' if anv' imposed on the officer

during the tatt t"n yta"' toihe fillov'ing address' so as to reach this office latest by 5 30 P M' on

20.01.2023:-

Sh. S, R. Dafta, Deputy Secretary' Room No 318' Ministry of Labour and Employment' Shram Shakti

Bhawan, Ner'r Delhi'

6 No TA/DA will be admissible to the candidates to be called for interview/interaction The

candidates are required to rnake own arrangements'

ofvacan
st 1' lAllumbail

I Officerid
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7. Advertiseme[t and Prescribed applicalion form can be downloaded from Ministry's website

(www.labour.gov.in). The advertisement is also forwarded to the Registrar General of all High

Courts and Department of Justice, Ministry of Law atrd Justice, for onward transmissiotr atrd

publicity.

8. Any application received after due date or incomplete application ivill not be entertained.

Wide publicity may be given in all organizations and their'field formations to facilitate early and

optimum number of application.

(Dhananiay Sharma)

Under Secretary to the Govt. oflndia

(i) Registrar General ofall High Courls

(ii) Department of Justice, Ministry of Law and Justice, Jaisalmer House, Man Singh Road,

New Delhi

To
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Space for
photograph

duly signed

by candidate

L Name :

2. Date of Birth :

3. Category(SCiST/OBC/LrR) :

4. DesignationProfession :

5. Contact Details:

Residential Official

Present Permarient

Address
Mobile/Phone No
Email

6. Ser!ice to lvhich belong:

?. Edu;ational qualification ( in reverse ckonological order):

8. Work Experience:

8A. For the experience as employee, EmPloyment record in chronological order starting with present

Employment, list in reverse:

Sl. No ame & address o

igh Court/ Distr
ignation, Pay

e of (pay rom o

Nature oI
work/experience

9. Date from which drawing the pay scale

in the grade of High Court Judge/

District Judge/Additional District Judge.

10. Write up on adjudicating experience :

of the applicant (200 words)

IWherever applicable]

od of Service

Sl. No Name oI
University/Equivalent
Institution

Degree Year of
Passing

Division/%
of marks
obtained

Academic
Distinction

SubjecrSpecialization

I

PROFORMA



1 1. Experience alongwith brief write up in handling :

Cases before relevant to labour disputes

12. Annual lncome along with copy of:
latest ITR IFor Candidates other than Go!'t. or Judicial Officers]

'13. Write up on 05, major achievement :

(200 words eich)

14. Awards/honours/Publications, if any :

15. Affiliation with the professional bodieV:

lnstitutions/soc ieti€si or any other body

lncluding political Party.

16. Additional information, ifany, which:

You would like to mention in support

ofthe application for the Post.

Details of Such cases

(Reported Casesfu nreported Cases)



I)ticr..\Il,\1.Io\

l. I ceniry that the foregoing information is correct and complete to the best of knowledge and belief
and nothing has been concealed/distorted. If at any time I found to have concealed/distorted any

material informationl my appointment shall be liable to summary termination without notice.

2. I shall not withdraw my candidature after the meeting ofthe Selection Committee.

3. I shall not decline the appointment, ifselected for appointment by the ACC

4. t shalljoin within 30 days from the date ofissue oforder ofappointment.

5. I am aware that in case I violate any ofthe conditions mentioned at SI.No.2 to 4, the Govemment

of lndia is likely to debar me for a period ofthree years for consideration for appointment outside the

cadre and in any Autonomous Body/Statutory Body/Regulatory Body.

PIace:

Date:

Signature of the candidate



2. It is also certified that there is no vigilance/ disciplinary case either pending or being contemplated

against him/her ana vigilance clearance issued by CVO in the enclosed Annexure (lll)'

3. His/her integ tY is certified'

Annexure-II

1 . Cartified that th€ particu lar fumished bY Shri/SmL4(um---

are conect and he/she Possesses educalional qualifi cations and experience mentioned in Annexure-l

4. No majfi or minor penalty was imposed on Shri/Smt/Kum--

during the last 10 Years Period.

in enclosed herewith

Seal & Signature ofthe cadre controlling Authority

5. The up-to-date attested Photostat copies of ACPJAPAR of last years (each Photostat copy of

ACR/APAR should be attested) in respect of Sh /Smt/Kum-----------"-

CERTITICATE TO BE FURNISHED BY FORWARDENG



PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARAT\*CE IS BE,ING

SOUGHT
(To be fumished and signed by the CVO or HOD)

l. Name of the Officer (in full) :

2. Fathers name :

3. Date ofBifih

4. Date ofRetirement

5. Date ofentry into service ;

6. Service to which the oflcer belongs

includ,ng batch /year/ cadre etc. ,
wherever applicable

7. Positions held (During ten preceding years):

8. Whether the officer has been placed on :

the a$eed list or list ofOfficer of
Doubtful lnte$ity (ifyes, details to be given)

9. Whether any allegation ofmisconduct i

Involving vigilance angle was examined

against the officer during the last l0
Years and if so with what result (*)

10, Whether any punishment was awards to

the officer during the last l0 years and if
so, the date ofimposition and details of
penalty (*)

I l. Is any disciplinary/ criminal proceedings :

or charge sheet pending against the oflicer as on date (ifso, details to be

furnished, including reference number,

ifany of the Commission)

12. Is any action contemplated againstthe:

Officer as on date (ifso, details to be

fumished (*)

(*) If vigilance clearance h-J been obtain€d from the Commission in the past, the information may be

provided for the period thereafter,

G{AME AND S]CNATURE)

S.No Organisation
(name in tull)

Designation &
Place ol
Posting

Name of the
Court

From To

Date

Annexurc-lII

L---] m
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\,IINIS'TR1' OF FINA\CE

(Dcp.rtmcnt of Revetrue)

NOTIFIC-ATION

New Delhi, the l5tI Septembcr,202l

G.S.R.635 (E).-tn exercise ofthe powers confencd by sectior 3 ofthe Tribunal Reforms Act, 2021 (33 of
2021) and in supersessioo of thc Tribunal, Appellate Tribunal and otlrcr Authoritics (Qualifications, Experience aod
other Conditions ofServica ofMembers) Rules, 2020 except as respects things done or omilted to he done before such
supe.session, the Ceniral Govemment hereby makes the following rules, namely:-

CHAPTER I
PRELIMIIYARY

1. Short title, comme[ceEent and application.-
(l ) These rules may be called the Tribunal (Conditions of Senice) Rules, 2021 .

(2) Save as provided ifl these rules, they shall coro€ into force on the date oftbeir publication in the Oflicial Cazette.

(l) These rules shall apply to the Chairperson and Member of the Tribunal as specified io column (2) of tha Firsr
Schedule ofthe Tribunal RefornB Act, 2021 (33 of202l).

2. Deliritions.- h these rules, uoless the cortext othenvise requires. - (a)"Acl" means an Act specified in column (3)
ofthe First Schedule to the Tribunal Reforms Acl2021 (33of2021)t

(b) "Chaieerson" shall have the iame mcaning ar assigued to it in clause (a) ofthc sertion 2 ofthe Act;

ic) "Committee" me8 s the Searchrum-Selection Cgmmittce referred to in sub-sectioo (3) of scction 3 of the Acti

(d) "Member" shall tlave the same meaniflB as assigned to it in clause (b) ofth€ section 2 ofthe Act;

G) "Tribunal" shallhave flc same raeaning as assigned to it in clause (e) ofsection 2 ofthcAct:

(D words and cxpressions used herein and not defined but dcfined in dre Act shall havc the same meanings
respectively assigncd (o them in the respectivc Acts.

CHAPTER II
APPOINTMENT OF CHAIRPERSON AND Mf,MBER

/p. Quatifrcntions.- ( I ) tn case of ltrdustrial Tribunal under the lndustrial Disputes Act. 1947 ( 14 of 1947), a person

"shail not be qualified fot appoinlmcnl as Presiding OlJicer, unless hc.-

(a) is. or has been a Judge ofa High Court; or

// ttl has, for a combined period often years, been a Dislrict Judge 8nd Additional District Judge.

(2) In case of Inconrc-tax Appellate Tribunal under the lrrconle-tax Act, | 96 I {43 of i 961 ), a person shall not be
qualified for appointmenl as,-

(a) Plesident unless he is a sitting or retired Judge of a Uigh Court and \vho has comp Ie ted nol less I han

seven years ofservice as a Judge in a High Court or a vicc-Presideot ofthe Income-tax Appellate Tlibunal;

(b) Virc-President. lnless be has bectr a Membe!; and

(c) Judicial Mernber, \n]ess,-

(i) he has, for a combined period of ten ).ears, been a District Judge ard Addilional District
Judgc: or

' (ir) he has been a member of the Indian Lcgal Sen ice with ten yea$ of experience io litigalion
aad bas held a post ofAdditional Secretaty or any equivalent or higher post for two years; or

(iii) be has been ao advocate for ten yeaIs with substanti.l experieoce in litjgatiou under

Llcome-tax laws in Income-tax Appellate Tribuai, High Court or Supreme Court;

(d) Accolnlant Me ber,\Bless, -
(i) he has for rwenty-five years been irl the practice ofaccountancy,-

(A) as a chartered accountant under $e Chancrgd Accounlan[s Act. 1949 (38 of
1949)i or

(B) as a registered accouitant uDder any law lormerly in force; or partly as such

registercd accountaot and panly Bs 3 chartered accounLaol i or


